
C ENTRAL A.DM1 N ISTRAT IV E TRIBUNAL 
Ci JTTACK BENCH, CUTTACK 

ORIGINAL APPLIcATiONNOsOA.NOS93, 105k  

106, I0JQ!, 184,_398 439 and 490 of 2006 
CUTTACK, TillS THE UhDAY  OF February, 2008 

Ms. Pravali Singh and others 	. Appllcants 

\; s 

U nion of india & Others 	 Respondents 

R)R INSTRUCTIONS 

Whether It be icirrcd to repocrs or not ? 
Whether it be circulated to all the Benches of the Central 
\,drntmtrahe hihunal of not 

LT 
( 	fOha1. 	S,Raan) 

MEMP 	 \1LJtBIi:1. (J) 



rip  
(FV FR \L ADTilNi&FiLVFiVE TR1BUN ,\1 

CT TTTACK I3EN( (i 	
K 

ORIGINAL APPLICATION NOs. O.A. NOs, 93, 105 
106,107, 1089  1845  398, 439 and 490 of 2006 

CUTTACK, TillS TllE DAY OF Fthrury, 2008 

C OR AM 
HON'BLE i)r.K.B .S.RAJAN., MEMBER (J) 
HON 'BLE MR. C.R.MOFIA.PATRA, MEMBER(A) 

Ms. Pravati Smgh, aged about 24 years, I)io. --ShalLkar Charan Sthgh, 
\r jIJp_BjchEiatara, P.5.-U dala, Dist. Mayurbhanj 
At present working as fedinician Office of the Al LPT Parw,lecp Dt 
Jagatsmghpur 

........Applicant (In O.A., No. 93/06) 

Sn Ohanshyam Naik., aged about 22 years, Sb. —Radheshyam Naik, resident 
of At- Kararntoli, P.0./P -Aainthapah, ,Disk Sarnbalpur 

........Applicant (in O.A. No. 105106) 

Sri 1)ebarch.an  Kanhar, aged about 23 years, Sb. —Kaiieswar Kanhar, 
VIlt/P.O.-Sudrukumpa, P.S.-Phulbani Sadar, Dist. Kan.dli.arnal 
At present working as Technician, Office of the AE LPT Athamalik, Dist. 
A.ngui. 

........Applicant (In O.A,. No, 106/06) 

Sri Sambliunath Behera aged about 26 years, Sb. —Sachindananda Behera, 
At-Ranihat, Sikarisahi, P.0.-Buxi I3azar, P.5.-Mangalabag, Townti)ist.. 
Cuttack. 
At present working as Technician, Office of the AE LPT Narsirighpur, Dist. 
Cuttack. 

Applicant (In O.A. No. 107106) 

Sri Chittaranjan Behera, aged about 21 years, Sb. -Harihar. Behera, At-. 
Prern. Nagar 6th  lane, P.O.-Berhampur, Dist, Ganjam. 
At present working as Technician, Office of the AB LPT Baliguda Dist 
K. 9ndhamai r  

........Applicant (In O.A. No. 108/06) 



Sri Sarada Prasad Behera, aged about 22 years, 510. —Rabindra nath Behera, 
At-. New Colony,P.OJP.S. - Barithput, 1)1st. Koraput 
At present working as Technician, Office of the AE LPT Dhurudukot, 
(1-Tindol), i)ist. Angui 

.......AppIicant (In O.A. No. 184/06) 
Ms. Kalu Mallik, aged about 33 years, Sb. —Narana Mallik, At-Bamundi, 
P.O- Ambapada, PS. -Puri Sadar, 1)1st. Pun. 
At present working as Helper, Office of the AE LPT Baliguda, 1)i3t. 
Phulbani ........ Applicant(In O.A. No. 398/06) 
Sri Susanta Pradhan, aged about 26 years, Sb. —Benupani Pradhan, At-
Kushapalli, P.O.- Mahendragoda, P.S.- R.Udaygiri, 1)1st. Gajapati 
At present working as Helper, Office of the AE LPT Bhuban, 1)1st. 
Dlienkanai 	 ........Appllcant (In O.A. No. 439/06) 
Sri Fagurarn Munnu, aged about 27 years, Sb. —Baidyanath Murmu, At-
Dandbos'e, P.O,-  Purunapain, via-Rairangapur. DistM ayurbhan. 

,.....Applicant (In O.A. No. 430106) 

Advocate(s) for the Applicant- Mr. B .Mohanty(m O.A. 93, 105,106.107, 
108,184,398 of 06), 
Mr. B.B.Mohanty (in O.A. 439106) 
MIs.T.K.Mishra, B .K.Raj (in 490/06) 

VERSUS 

Union of India represented through the Secretary to Govt. of India, In the 
Department of hifonnation and Broad Casting, New Delhi. 

Director General, Door Darshan, Door Darshan Bhawan, Copernicus 
Marg, New Delhi-I 10001. 

I Director, Prasar Bharati, Broad Casting Corporation of India, Door 
Darshan Kendra, Chandrasekharpur, Bhubaneswar-5, Dist-Kburda. 

4, Asstt, Station Engineer, Door Darshan Maintenance Centre, Dhenkanai 
Camp At-High Power Transmitter (TV), Tulasipur, TowniDi.st-Cuttack.. 

Respondents 

Advocates for the Respondents - Mr. B .Dash (ASC), M/s. S.Pattnaik, 
1) K Mohant'y (in U A 3 06 

/ 	 Mr. B.Dash,Ms.S.Mohapatra(in 

( 	/ 	 O.A. 105106) Mr. B Dash (In O.A. 
106,107,108,1.84,490 of 06), Mr. 
U .B .Mohapatra (In O.A. 398, 439/06), 



—S.- 

Al! the above cases had been taken up separately and 

arguments from the side of the applicants and the respondents 
heard. However, as the legal issue is one and the same, this common 

order would govern, all the O.As. 

1. 	in fact, in an earlier O.A. No. 675/2005 an identical 

situation 1.iad arisen and when the applicant, therein moved the Tribunal, 

there having been a disagreement between the Honhie VIce Chainu an 

and the Administrative Member, the matter was referred to a Third 

member. The decision of the third member is as given below:-- 

"1. The flub wing sequence of events would be not only usefi.d, hut essential 
too to have the exact p1 clure of the entire case: 

(ai) 19-0--3005: The Original application, Jiled by 24 applicants on 
1-0&2005, ciccompamed with an application ufr 4(5) of the C4T 
(?mcedure) Rules 1987 ws considered. M.A. wtzs all ailord and in 
respect qf'the OiL the same was disposed cf wiTh the fbi/owing order:_ 

Having heard Ji'fr. &imareuudra Pahuaik learned Cowisel appeating 
7ôr the Applicants and Mr. Bimbisar Dash Learned Additional 
Standing Gyunsvl for the Uion of India (on whom a copy of th/s 
Original Application has already been served,), and on perusal of The 
materials placed n record, m alifàirncss, this Origina!Apphcauon is 
diosed of' with direction to the Respondents to consider the 
grievances ojTheApithcwas (as raised in A;mexnre At/P series and in 
in this OA: pertaining to regularzarion of their services as against the 
vacancies available in diffe rent H['Ts/L PTs in the state f Orissa as 
also against the vacancies of Khalasi available in The L)i)K at Rhu 
haneswar according to their position in the seniority list prepared by 
the .Departinenti within a periodqf 

,
120 da s fivm the date of receipt of 

COPiCS q/'this order. ' 

(h) 13-10-2005: In O.A. Mu. ;06 of 2005. which was stated to he 
similar to the above O,A. No. 675/05, the Tribunal passed an order 
that like (24 N. 675/051. the case of the applicants in (24 N. 806/05 

L/ 	
are to be couusJdered for reguh.1r12ati 012. (This order was passed at the 
admission stage f the said (14 and with out caliiiig lbr reply iiorn the 
;'espondents,) 

(c,) 02-12-2005 : MA. 772/2005 flied hy the applicants has been 
con xi der& auiJ the jbilowinn i'rder was passed:- 



N 
By fit gpr arithiLA. Th. 77.2/05. the rpjlicants haw pointed out 

that whxie thcr rc'guiarlzation matter is at correspondence stage, intra 
deparrineuttal steps have been take;z to fill up 9 Jo sts qf' 
iechnician./heipe.r from open marJret. .1! has, vxrtu(2 y. been alleged that 
the vacancies noti fied  to  befitted  up from open market are available to 
be manned by the applicants and without coi sider:ng the applicants to 
be regulanzea against the said vacancies, open market candz dates 
have been asked to corrpete Jôr the saw post. ..,... In the said premises, 
the,  (Jppl/c(zJ1tS have soigl2t direction to restrwn the Respondents from 
taking into consideration the open arJer'fresh candidates for the 
vacancies 1.9  in nwnber) rot!eJ 

While asking Mr. B. Dash, U Cüwl appenrizgJb.r the rpondcnts 
to have instructions in the rpatterl  notices are hereby asked to be issued 
to the spir/ents in order to given them an opportunity to have their 
say in the matter within a period of six weeks, ... in the meantime, 
special recruitment dri ye fOr recruitment ofSC and Tcandidares fOr 7 
posts of Tecfl;2ician and 2 posts for Helper shall remain stayed witS 
/irther orders. While passing this ad interim order; liberty is hereby 
gmnled to The respondents to file their obtection expediiwnsly. 

On M4 ?'Io. 825/05 Jiavip b?en flied by the 
applicants, the Tribunal has tassed the fOiiowxng order:- 

"By filing the present MLsc. Application ]*x 825/05. the Applicants 
have pointed out (in pam 5 thereof) that the Respondent Department 
have already .regulartzed seven (7) casual employees  at 
LPT,LThenkwial and other places (v2(L instead of realanzing the 
applcanrs, the,; are raring steps to recruit Scheduled Caste (SC' in 
.J.. ..,.) .....J 	 Y.j i... i..,.. pi 
ti.t)rz 	Wa. L&..,it:4itT llO' 	t am 	as 	4 

uflder Stuiio Pnnv ' of L)oorw1r\i.an Mamrt ian - (enfr at 
.Je)pore in the State of Orissa,) Directly.......hi the Misc. Applicahon 
Th. 825/05, it has been disclosed that 12 ofthe applicants belong to SC 
armd one of them belongs to ST (]ommwiity, it is the case of the 
appIlcants that since some 01,  the SC and i7 Applicants are atread 
disc ha ming duties of Helper (On casual basis,) in the 
Eiectrical.!Mecflanicai Wing of the Respondent Department, the 
should have been given first opportunity to be regularized against the 
said regular post of Helver wider the Station Engineer ofEJoordarshan 
Maintenance Gentre at 1ey2,ore. and in no circumstances, they should 
be called to compete with open market candia'ates. It has been 
disclosed by the Applicants that unless special recruitment drive for SC 
and ST helper under Station Engineer Doordarshan Maintenance 
Centre at Jevpore as enclosed wider Anneiure C to the Misc. 
Application No. 825/05) is stayed, their interest/br  regularization shall 

/ 	
he greatly leopardized. 

\J 	

.L Beami ]idr. S Patinaik Ed. Counsel 	earing Or The Applicant and 
Mr. B. Dash. Ld Additional S?anding counsel representing the 
Rewonae.nt Department on whom a copy of the lLA. M, 25/05 has 

'I 
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6 In the /Or aid 13I'CThJ SeE, this A14. Wo 25/O5 is hereby disposed of 
bv asng sch of the SC and ST Applicants, who intend to he 
regularized as Helper (in Electi'icai/Mec/iarijcal operation rntter) 
under ,tatm E)-2gineer f 	 iaj, 	irc Centre at 
Jeypore, to represent (within 2-12-2005) with all details jbr theIr 
reguiarizafwn, and the Respondents , on receipt of such 
rep resentatwus, should not proceed with the or'en marAet recruitment 
noticed unr Annexure C to the MA.; but should consider the case of 
SC and T ApplicaritsiCasual Workers fin' their regularizaPioii by 
(O"dOr'flc' 'pei ag' li.mit and wit'wut fn.Mqing jQw the  
..ntt1e Lf 

(e) 2-C;i-T3O.' Af I. iiaiits loving )iCd CP( I]) Jv. /06. lict to 
respondents issued. 

	

.:, , 	 , J 	:7. 
i2i 	wiJ2ii i,it: 	tilde; ii 

order dated 02 7220O5 and a f)esh l4.Mi. 177/6',6 filed by the 
pllewits were consu/ered ana 	wing orlcr passed:. 

"Lioon ) 	inc 5/1pJ Li). K Mohaniy, I atned cow;sei (tW?2' fir The 
applicants, and S'hri B. Dash, learned Add!. Standing Counsel, 
appearingfi,r the Respondents and after  perusal f'the Orders in W P. 
© No. I 790/1ft5 it appears that the third pwv apointees in Group C 

posts have reen allowed to continue untu ,further oraerz by the tion ne 
Court or till disoosal of this OA. In view of this let the same status quo 
continue till the writ petition penang !x!/bre the Hon?ile Hgh Court or 
till the disposal of,  this 0.4 whichever is earliei This order shall hold 
good in respect of other appointees who have filed writ petitions hefbre 
Hon ie Rig/i Court 

With the abüve observation and direction, hot); tLe AliAs are disposed 

( 	08-06-2006: MA. I'lo. 341106 Ii; 0.4 	673/03 Jiled, praying flu 
raggIng cf the aforesaid two 0.As as also anotner 0.4 ?106 filed by 

/i. 	I 4-07-2306 iwo inthviduais, XaIu .MoIlik' and SlASOfltO Pradhai 
filed Misc, Appif cation No. 397i1(k5 wherein they have stated that in 
pursuance of the advertisements Jbr the post of Helper the),  were 
selected and CL)J1Q112h?d in Cud 2005 JiLa th.r appointments were 
cancelled by fiurrh week offanuary, 2006 and this cancellation being 
as a result of certain orders (interim order dated 02-12-2005) passed 
in CV! Mu. 675/05. they have prayed /brbeing inpleaded as 
!nter'Cnors'. 

i) I 4-37-2006: 2006 has been jiled by the' afOresaid 
intervenors, stating that continuance ofs'tay  order dated 02-12-2005 in 

A / 	M4 Mi. 772/2005 in the already disposed OA Pii 675/05 unduly 
\Jf " 	aects their career and accordingly prayer was made for revocation of 

the slav 0rder dated 02-12-2005, 



26-07-2006: M4 No. 438/06 has been filed on behal/'of the oj)lciai 
repondentspraying for moth ficatton  of the status quo order passed in 
M4 No. 77495 and 825/05 (wde f)  above) as the applicants who 'iw5i 

Jo file representations did not file such representations and that the 
claim qi the applicants were restricted only in respect of Group D 
posts. 

(i) 28-06-2007: Order of The' Vice Chairman on the pendingMAs and 
the C P passed to the following extent:- 

"12. AZ the order dated 19-08-2005 being wol alive of the principles of 
natural fi1stice is had, the orders dated 2-12-2005 and 15-12-2005 
passed by the learned Single Member Bench In M4 M,s 772 and 
825/2005 as a sequel thereto are not sustainable and 1able to be 
vacated and we so order 

13. in the result. we recall/review and set aside the order dated 19-08- 
2005 passed in (14 Nos 675i2005 and 705 to 725.'2005 and direct the 
OlAs to he posted on I 8-07-2007 fiir admission. 

1 4 MA Ms 397, 398 and 438 of 2006 are allowed and the bitervenors 
are directed to be impleaded as party Repondenzs to the (24 No. 675 
and 703/2005 and are allowed to enter oppearance in the said OAs by 
18-07-2007. 

112 vIewof The recalling and setting aside c/'orders dated 1.9-08-200.5, 
15-12-2005, the Honlife Pce Chal rmwi had dropped the contempt 
proceedings and OP No. 8 of 2006 was dismissed. vrde order dated 28-
06-. A)Y. 

RespecilI diJThmrdasd ,ng f 	he o 	by the Hon We Vice 
Chairman, the Admxnistrative Mmher has passed inter aua the 
foliowin orders the tôllowi, order:- 

"4.7. in compliance of The direction of this ]'ribwiai dated 19-08-2005, 
the Respondents have already prepared and sent the revised scheme to 
the M:ntst, ofI & B for approval. Therefore, rn absence of any prayer 
of the Respondents or in absence of any petition seehing review, 
recall Irig the main order dated 19-08-2005 and restoring the 014 for 
conszderation cannot he said to he logical. 

iv Ihe liht of the (Iiscussion made above, in ivy opinion that the 
Entereners have no locus standi to maintain the M4s in this disposed 
of matter rx.nd both the MRs stand dsmizsed. 

imi2ariy. I find no reason to entertain M4 .No. 438 of2(X)6 seeking 
modfication of an order which is no more in existence. Accord(ng!). 
this M4 No. 438 of 2006 needs to he dismissed At the swne time, J 
would like to observe that when according to the E)epartnienl the 
f1(tkr oi' reeularizat.,on 01 the Applicants aa FISt the var WCi .S Of 

i, 	JJ(t.f (.U.UVt ..Oft.fL0!l 0. U ,tvi1ili rv t, 	and i. 



.Aszistwlt hi 1m?tr, .DL)ikii .I)ia.L71a1 has beCli called 2Lj)Qii to 
explain or the acts of om sions and commissions, it is astonlshxng as 
to how the' Ad,mnrstratrw' Ot?icer of Thiorthzrshan Kendra. 
Bhzwieswar by fiLuig M4 has soig fit fOr moth 12 cation of the stay 
order which Is-  no more in existence. I hope the DG Doordarshan New 
Del/n wemid certainly 11ok into the ahove a pect of/he rnattej 

57. 112 v:ew of/he disens-siun made in MA ]*s 3.97, 393 and 438/2006, 1 
do not see any reason to drop the ('P Mi. 8 of 2006 especially when 
serious allegation of taking bribe in the matter of s-election and the 
s-how canse notice fOr dis-e12'ilinary proceedings- izsied by the 
respondents. Hence, the C? to be posted before the next available 
Thvt s-ion Bench fOr taking a decision. 

(li) 2-06-,2007: LoJ1seque1it Jo the above stated th,Yrence of opiniem, 
as per the provisions made in Sec 26 of the A. T.Act, 1085, the ,natter 

is reterred to the .H,n ?ile Gharmwi /r taMn a JCC;Sh)12 in the' 
,7oIiow,i, P011 

i, 	As to hetiir in disp.s-ed ,(
, 
matter. a third pariy has aiv 

standz to flIC .M4 fOr interventzon. 
it. 

	

	As to whether /4 flied hy lesponde;zts srekizg modification ofan 
order pass-ed in kM /1/ed byApplieaiit is dLiposed of 

iii. As to whether u'l'ong with the disposal of the main matter, C? 
violation of the interim order passed therein filed by the applicant 
needs to he disposed of as it is-. 

.2. Ii was in the above backdrop that the case has been listed fOr 
resoiving the difference ofopini on. 

3. Gowisel 7t)1 the (lpJ)iJCtVit aYgiLeti !,/It (2 ThIrd party has no locus 
slandi to intervene in a disposed of matter. He has also stated at the 
same time that when there are certain violations- of the orders, 
not withs-twiding the fizd Ira! the 0.4 would have been disposed of 10' 
violating the nterrm order, contempt proceedings- are maintainable. 
Thus, one part cf the Order of the Hon 'b/c Vice (.7aIrman ('as to locus 
standi) and one part of the order cf the Hon?1e Administrative 
.M'ember (contenpt proceedings- to cniJinue) have bCCn enihaSiZ by 
the counsel for the applicant. The counsel further argued that there :s 
no provision 'r the Act or the R2dCs'Iir uu 1vot2u rewew of the order 
pass-ed and to have it set aside, much tess-giving an opportunItY to the 
parties- concerned. [lenuct the order passed in (U N). 675120G$ and 
U .1 

 

No. 	'I. 	12 it) 	't 	ii (' (It 

/ 	4. (o;nse 	it:' Pi ''5 I/uS 	/011,1 	Out I 	 Oi 

C4 cow a be enrerra rca and an ordi' r 	tnat nail been pass-ed, 
/4, 	l atts-  a't t 	tai to fl €- 	r1- t o e ' t 'dpr" the th rd, rt 
has WL:2, IOi 10 gvi / J:J as nn 



( 

/r thf qjt',~)̀ciaj repon)ei2ts sb:tted tiiit ente wJHig the 
e'arZcr M4J?ied on 1'eJia!ot the apph cantz 47ter the di vosat oft/ic CA 
tts1Js not in accor'dance wit/i any law As such, it was essntiaZf,r 
the reSj0r/d?12tS to J12OVC the (2pphcati 012 fOP modiJicaton Ofthw OPdciS 
passed on the said Misc. Applications fifed ai?er the disposal oft/ic CA. 
In this 'gard he has relied xpon the dc;siorz of tlu Th,; ?ilc wrrne 
Court in the case of State of UP. v. Brahrn Dait Sharma. (1987) 2 
ScC 1.79, i i which the Apex Court has /idd as under- 

10. The High Courts order is not sustainable for yet another 
reason. Respondents writ petition cha/leng/ng the order of 
dJsmissal had been finally disposed of on August 10, 1984, 
thereafter nothing remained pending before the High Court. 
No miscellaneous application could be filed in the writ petition 
to revive proceedings in respect of subsequent events after 
two years. if the respondent was aggrieved by the notice 
dated January 29 , 1986 he could have flied a separate 
petition under Article 226 of the Constitution challenging the 
validity of the notice as it provided as separate cause of 
action to him. The respondent was not entitled to assail 
validity of the notice before the High Court by means of a 
miscellaneous application in the writ petition which had 
already been decided. The High Court had no jurisdiction to 
entertain the application as no proceedings were pending 
before it. The High Court committed error in entertaining the 
respondent?s application which was founded on a separate 
cause of action. When proceedings stand terminated by final 
disposal of writ petition it is not open to the court to reopen 
the proceedings by means of a miscellaneous application in 
respect of a matter which provided a fresh cause of action. if 
this principle is not followed there wou/d be con fusion and 
chaos and the finality of proceedings would cease to have 
any meaning. 

V/dc order dated 20-0.9-2006 112 the above &i. the following order 
had been passed:- 

To .S'Lf12 ip, I am in endorsement with the views expressed by the 
[Ion 'bk Tvlice Chairman in so far as the maintatnabli1y qfM4s are 
conc'.rned with a slight modification that instead of CA being posted 
for hearing.. it shall be such MJIs that may be posted for heaJiIig As 
regards contempt mruter. 1 am in endorse,nenr with the lIon ie 
1d 	i sti at e -,\,&,nbe,and accordingl ,i l.t JVLA. I Us 1'V7 2 
398/30% 	 and CP No. 8/06 be posted for hearing on 2 / &pteiiihem', 2007. 

Heard the cow-isel Jr the parties Brifjcts leading to The filing of 
various M4s and CP may now be reylectcd. 



t. This MA has been filed b v tw) mdlvi dna/s as intervenors in the MA. 
I 	7 2,101, Rv a" order 	e 02- t  '-dO ¶ in the .said M 4 M 
772/2005, the Tn buried had stayed the recruf tinerif process o'two posts 
of Helpers on the ground that earlier, as per the order in Q4 M. 

675/05 the Tribunal had given certaIn directions reiating to the 
regulanization of the services of the apvltcants therein, and instead of 
colpiying with the said order, the respondents had resorted to make 

djrect cruytmejiI which would act ietnmentaily to The interest of The 

applicants in the said O.A. As the two :ntewnors have a/read been 
arivoi,itd qfter the i&'u of the above tna dat a 2-12-200 ofu 1QJ 

respondents had chosen to cancel the selection order,j
* 
 these two 

helpers. It is thus, that the intervenors had to file this MA. ffowever, 

by an order oft/ic H.m 'bie Fligh Court, Cuttacl the infervenors could 

successfully stall the cancellation order oftheir aptointment. 

A4 3P1106 

Q Throng/i this 	the ajresaid interveriors Jui ye prayed Jon stay of 
operation oi'order dated 2-l22005, 

MA 43&'06: 

is M4 has be 	jIled by the L/cial respondents ia Th 	 , seeking 

inoditication of the order dated 2-12-2005 whereby selection process 
was directed to be stayedi 

T 7 r)f Cri  JVO. 

IL Th;s has been filed by JJ7 (4ppl/:(i/2t5 n QA .M. 675/05 on the 
alleged non compliance of the order dated1 c-0E-2005, whereby the 

resjondeitz were dxrected to c nside.r the gr;evanees of the applIcants 

pertainIng to reguiar;zation o/ the.r services as agaInst the vacanc:es 
available in difJè rent HPTs7LPTs in the State of Orissa as also against 

the 	aL w s of Khaiasi ava!lablc in the DDt at Bhuhanesvar 
according to their position in the seniority list prepared by the 

dqartment, within 120 davs 

12 In so fir as ti-e action taken to cmp11i with the CP, respofidenLc 
have stated that they have been making earnest aitept in gettJngthe 

retarza1xan of the aj plicants in accordance with the Rules and since 
a! 	these COJL/d nol be accomniodafed in the same of ice where They 
were enagea, the case has been retèrred to the DOPT jc,r thet r 
concurrence to have these accommodated in other related oflice 
coming under the swne Department f1njbrmation arid l$rc'adcasting. 

/ Taking JUth'Li(L! iiOtei 0/ The san2e, the CP iS dismissed and nob ces 
discharged. Respondents shall earnestly make attempt to ensre that 
due concurrence oj the DOPT are obtejned and action tr 
reguiarlzatzon ta'en as expeaItwusiy as poss: bie. 



_-/0 

.13. Jn sofir asM4 438/06 is co cerned, It is seen that the order dated 
i204-2006, of this Trbunai whIle diwosing earlier M4 I. 772106 
stated that status quo be maintained in rgard to the third party 
rwjozntees in c;mJJ1 C p0515. Imleed, the app1icantc counsel fiuiriy 
stated that the applicants have no grievance in respect ofappointments 
made in Uroup C in so far as the re;nai ning two group D o//Iciais 
engaged h ' the respondents, tue r cn t: nuance has to Ve ai/ rm ci. . nc 
they have come up in their Direct Recruitment Quota and not in the 
quota in 'WhiC12 the applicants could figure in. Thus, the orders so fly' 
passed by this Tribunal in (4 675/05 and attendant IvL4s, would be so 
C0t/ St ruca that tJJetc2 IS 20 i)flpedimeflt in the persons appointed in the 
wake of the noujicaton /or direct recruitment to continue in their;oh. 
Thus M4 438106 is disposed of  on the above terms. 

M4 Ab. 397 wid 3.98/06: In view of The above, there is no threat to 
the continuance ofthe  applicants in theirposilion as helpers. As such, 
the 	two Mj4z are rendered inf't-uchuous.  

N cost. 

Counsel for the applicant in the Maine had submitted that 

the very order of revocation passed by the D.D.M.C. Dhenkanai in 

pursuance of an order dated 230 1 .2006 passed by the D.G. Of 

I)oordarshan was under challenge. Since the aforesaid orders were 

passed as a consequence of an .intecuu order passed by this Hotfh.le 

Tribunal in GA No. 675/ 2005 which stood clarified subsequently after 

thread bare hearing by one division Bench of this Hon'bie Tribivai, this 

case may kindly be disposed of in the light of the clarilication issued in 

the other case refei...ed to supra. More over, in this case, irrespective of 

the order of reversion passed, IJie applicant has been continu.mg on the 

basis of the interim protection granted by the FTøtfbie High Court. till the 

matter is finally disposed by this }ioifbie Tribunal. Hence the matter 

being covered may kindly be taken up and considered for disposal on 

any day of this week. 

Counsel for the parties agree that the case is analogous to the 

above especially the observat.ious/ findings as held in paras I 3 and 14 

.quarely apply. As such, all the OAs are allowed. Orders passed by the 

respondents revoking the appointment of the applicants impugned in the 

respective judgments are hereby quashed and set aside. The applicants 



re entitled to conti.uue in service with all the service and financlei 

benefits we.i. the thite they have joined their respective posts. 

Jocost.. 	 / 	J 

(CR.k.A) 	 ' .S.IAJAN) 

(A) 	 MEMBER (J) 


